| THE PUNJAB MUNIGIPAL (NEW DELHI AMENDMENT)
-_ L ' AGT 1984 '

No. 39 or 1084

[27th May, 1984]

An Act further to amend the Pun]ab Mumcxpal Act 191 I,as. m force
: SR 1n New Delhi.

“BE-it- enacted by Parliament in the Thirty—ﬁfth Year of the Repubhcv

e .of- Indla as follows: —

- Short
.- title

_ . and

" com-

.‘mence- ~ -°
- ment.

Amend-
‘ment-of .
- gection 3,

Amend-
- ment of

© . section .
170-E, ©

Amend. .
~ment of

'; section”

o

1. (1) This Act may be called the Pun]ab Mun1c1pal (N_e\%v' : ,"Delhi '

_Amendment) Act, 1984

(2) It shall come 1nto force on such date as’ the Central Government-' '

: 'may by notification in ‘the ‘Official Gazette appoint and’ dlﬁ?erent datesl'
©7 may be appomted for d1fferent pronsmns of this Act

7+ 2. In section 3 of the Pun1ab Municipal Act 1911 as in force in New

. ‘Delni (heremafter referred to as the pr1nc1pal Act), after clause (1),‘
. the"followlng clause shall be .inserted, namely L '

‘(IA) “Appe]late Trlbunal” means an Appellate Trlbunal referr- :

‘red to in section 225-A5. - o

" Punjab-
Act IIX
" of 1911.

3. Tn section 170-E of the prmmpal Act for the words “shall be 11ab1e -

to a fine which may extend to five hundred rupees” the words “shall be

punishable with simple imprisonment which may extend to six months,

shall be subst1tuted
4 In section 172 of: the principal Act-—— B

- or -with fine which may extend to. ﬁve rthousand rupees or W1th both”- :

(a) in sub-sectlon (1) for the words “shall be punrshable W1th a
fine which may extend to fifty rupees” the followmg shall be

subst1tuted namely:— -
. “shall be punishable,—

(a) if such street is a public street with s1mp1e impri- -

‘sonment, - Wh1ch may extend to six months or with fine

_ which may extend to ﬁve thou'sand rupees or with both;
and ' - :

. 1.10th Déc. 1985 Vide Nouflcatlon No. S.0. 870 (E) dated 2-]2 1985 (excep* Section - 2

10- to 12, 14.and 15 Gazette of Indja Extra ordinary 1985 part - ‘I1, Sec. 3 (i) and " 10th Feb.,

- 1986, Vidi Notification No. 5.0, 42 (E) daied 4-2-1986 (in respectofSec 2 10; 11, 12 14_ :

and 15), Gazellg of lndla, xtraordmary, 1986 patt 1, Sec 3 (i),
324 -
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(b) in’ any other ease, wrth ﬁne whlch may ex.tend fco

fifty rupees”; ~. . : S T

(b) in sub—sectmn (2), the prov1sa shall |be om.ltted.

5. In sec‘uon 173 of the princlpal Act—- '

-

. (a) in_sub-section (1), after the word “street” wherever_ it
occurs, th:e words “or publlc place” shall be mserted '

sa ko :.‘.._n...ai-—‘u:"q

(b) in sub-sectaon ®@—

(1) in the opemng portmn, for. the words “shall be pumbh-

- o Amend.

ment of

section

173,

able with fine which may ext.end to ﬁfty rupeES”, the fouowmg -

shall be substituted,’ namely —_

“shall oe pumshable—

(a) if ‘any such aet is done in relatlon to a pubhc a

street, with sumple imprisonment whxch may extend to
six months, or with fine -which may extend to five
.thousand Tupees, or With bom and :

(b) if any such act is done in relation to a street-

.other than a publlc sireet,.or to a pubhc place wrth tine .

which may exLend to hity rupees H

(u) in clause (ii), after the word “strEet” the WOrdS “or

pulonc place” snaJJ. be mserted.

6. In sectlon 174A sect1on 175» and clause (le) of sub seotmn (1) of :

~.section 190 of the principal Act, aiter the word, “street” wnerever it
'occurs, tae words “or" puoic place shall be m.»ert:ed. '

ment of . ..

sections

- 174-A,
175 and

190,

7. In section 192-A of the pr1nc1pa1 Act for the portion begmnmg

'_.w1th the words “on conviction by a magistrate be liable to fine” ‘and

' ending with the words “fitty rupees for every day duxing which. such

" use contlnues”, the- following shall be. substrtuted namely —_

“be pumshable with s1mp1e 1mpr1somnent whlch may extend to six
months, or with - fine, which may extend to, five t‘housand rupees, or
wuh both”,

8. Section 195 of the prmc1pa1 Act shall be renumbered as subusectlon |

(1) thereof and—

.ota s 1 le_l_.d&»

(1) in sub-section (1) as so renumbered, for the ‘words “dehvered

‘to the owner within six months from the completion of the build- -
" 'ing”; at both the places where they occur, the words “dehvered to.

'_the owner or occup1er of that bu11d.1ng” shall be substltuted

.Axnend- '_

ment of
section ]
192'A°-} .'

Ainénds”

‘ment . of

section”
195,

(n) after sub-sectlon (1) as so renumbered ‘the followmg sub- g

o sect1on shall Jbe. 1nserted namely:—

_ “(2) Any person- who beglns, erects or re—erects any bulld-
1ng as. descrlbed in sub-sectmn (1) shall be . punlshabde with



- Amend-

ment of .

 section -,
195-A.,

- Insertion:
_of new

o sections - )
195-Band

- 185-C.

Power to
-seal un-

- authorlsed
" construe~.
~tions. -

. Power to
. seize
materials,
. etc, used
in un- .

‘authorised

" construc-"
tion.

CRdE et&ﬁ%& .

sl Bpfive A0 e .}- [

s1mple 1mpr1sonment whlch may extend to six. months or with - -

fine Whlch may extend to ﬁve thousand rupees or. wlth both.”. "

FR

9 n section 195-A of the prlnc1pa1 Act——- o

(a) in sub sectlon D, for the words and ﬁgures “to ‘be dehvered_
"t 7the owner Wlthln §ix months from the comm»encement of the
bu11d1ng, or from the’ ‘¢ontravention of the terms of any sanct1on or
of. any bye-law framed under section 190; as: the case' may be”, the .

words “delivered to the owner or OCCupleI' of that bulldlng” shall
. be substltu‘ced : '

1>§1' IR

(b) for sub-sectlon (2.'),' the followmg suh—section shall be
 substituted, namely —- o g

T (2.) ‘Any person failing to comvply with the. terms of such

. ynotice shall: be. puhishable with: simple imprisonment which' may

.- extend .to .six. months; or-with fine which may extend to five
thousand rupees or. with both .

10. . After sectlon 195 A of the pr1nc1pa1 Act, the: followmg Sectlons
QL1a11 be 1nserted namely —.

,i..;,. »..A 1 »._u. i e

3 @i

B before or:after dehverlnq the notice to ‘the ‘owner or occupier of a
"buﬂdmb undar section 195 ar <ertion. 195-A. to make an order- dlrect-
~ing the” ‘sealing of such bu11d1n2 in the manner prescrlbed by rules,
.for the purpose of: f:arrylng' out the prov151ons of this Act, or for-

- -preventlng any dispute as to the nature and extent of erectmn or
. re- erectlon of such bulldlng : - S T A

: "anv bu11d1nq has been. sealed the commxttee mav l.
“fér the purpose of alterlng or’ demohshlng such bulldlng, order the,;ﬁ

RN seal to-be’ rert Ved_ _

' . (3) No person shall remove such seal except—-

%

(2:) “or ‘ _ L
(b): under.an order of ‘the -Apvellate Trlbunal,__"or. the

Administrator of the Union terrltory of Delhl made in an appeal
‘ under thrs Act A -

105 C (1) Where anv buﬂqu ig- beg‘un erected or. re-erected ‘
“‘as’ described in section 195, the. committeé may seize or cause to be
" seized any’ constructron material; tool, machmery, scaffolding or:

‘other, thmgs used-in. such bu11d1ng, or in the: erectlon or’ re-erectlon.-'. .

" - thereof, and sha]l unless the owner or occupier - of such- bu11d1ng
turns up to take back ‘stich things and pays to -the committee: the
- charges for the removal or storage of such thlng's be dlspOSed of - bv

the- comrmttee by public auction or in such other manner and within .

such. tlme as the commlbtee thmks fit.

Punyab Mumczpal (New Delhz Amendment) L [ACT39 B

“195 B (]) It sha'll be lawfu1 for the committee, at any - tlrne R

o (2 F under an- order made by the commlttee under sub- sectlon -
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s

(2) The charges for thc removal and storage of the thlngs sold_.. )
‘under sub- sectlon (1): shall be paid out of the proceeds of the:
" sale ‘thereof and the balance, if any, shall be paid to the owner or

© occupier of the building on a claim being made therefor within .a

~ period of two years from:the date of sale; and if no such claim is- -

made within the sa1d period; shall be cred1ted to the mun1c1pa1 fund.”,

/

11. In section "25 of the pr1nc1pal Act in sub—sectlon (1) clauses (a)

_ and (b) shall be omitted.

12. After sectlon 995 of - the pr1nc1pal Act the followmg sect1ons shall
be 1nserted namely:— .

. Amend-

ment of

section

225. . -

. Insertion
-of new

sections

225-A,
©°225-C.and - .

295D,

- “995.A. The Appellate Tribunal or Appellate Tribunials constitu- -

© -ted under section 347A of the Dethi Municipal Corporation Act. 1957

Appellate
"~ Tribunal,

shall be deemed to be the Appellate Tribunal or Appellate Tribu-

. nals for deciding ‘appeals under section 225-B: and ‘the provisions
of the. said .section 347A and sectlon 347C of the Delhi. Munlcmal

Corporatlon Act, 195’7 ‘and the rules made thereunder shall, with

- necessarv mod1ﬁcat10ns apply for . the purposes of th1s Act as they o

apply for the purposes of that Act. .

225-B (1) Anv person ag‘g‘x 1eved bv anv of the followmg orders :

. .or notices, may prefer an appeal agalnst such order or not1ce to the
: 'Appellate Trlbunal namely — E

(a) an order under Section 170‘-0 refusmg‘ or accofding-

. sanction to-the proposed street or

(b) a’ notlce under sect1on 1mn redulrmg a street to be-

'levelled ‘paved, metalled, flagged. channelled dramed cleaned

‘or prowded with proper means- of l1ght1ng, or’ declar1ng‘ a street_

to be a public street; or-

Appeals
‘to the.

‘Appellate
Trlbunal

“(c) a notlce under sub-sectlon ) of sectlon 1'72 requmng S

removal or alteration of .an. lmmovable encroachment or 1m-
'_movable overhang1ng structure or

(d) an order under section. 1'73 redu1ring rernoval of 'a
movable encroachment movable - overhanging structure or any -

_ _other obstruction or encroachment or for domq anv other act
‘thereunder .or

© (@) a notlce.'fun.d'er"_‘section 174, requiring any building or

any part. thereof to be set back: to or towards the resular line:

"of a street' or an order for the payment of compensation or an-

order for any building to be set- forward for the 1mprovement of
: the line of a street; or = : :

(Y an order under section 19'3 sanctlonmg or refusmg ‘ro
‘sanc tlon erect1on or re- erect1on of a bulldlng, or

=



Ap,peal )

 against .
-ordersof -
 Appellate
" Tribunal; -

‘Bar of
‘jurisdics
tion of

. courts,’
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_ (9) an order under ‘section 193-A requlrlng mod1ﬁcat10n of
' _the bu_lldmg under constructlon, or :

(h) a notlce under sub section . (1) of sect1on 195 requ1r1ng
'alterat1on or demol1t1on of a’ bmldmg, 0T -

(’L) a notlce under sect1on 195- A requnmg bu1ld1ng opera- '

. _t1ons to be’ d1scont1nued or

(j) an order under sect1on 195-B requlrmg sealmg of any
unauthor1sed construct1on, or.

(k) an order under sect1on 195—C requ1r1ng seizure or. d1s- L

: posal of any construction.’ matemal tool macmnery, sca.ffoldmg
or other thungs; or

() an order refusmg to pay any compensatlon or to pay
such compensatmn as. cla1med under the provls1ons of thlS Act;
or : :

(m) any such other order or notice relatmg to or‘ ar1s1ng

7 out ot planned development under the prov151ons; of this. Act as-
-may be prescnbed by rules

i days from the date of the order ok not1ce appealed agamst

Provided that the Appellate Tr1bunal may entertaln an appeal ' .

" .after the expiry of the said perlod of- thirty days if it is -satisfied

that: there was suﬁ1c1ent cause for mot ﬁlmg it w1tn1n ‘that perlod

E)) An appeal to the Appellate Trlbunal shall’ be made m such .

form and shall be accompanled by:.a copy of the order or notice S

: appealed agamst and by suchy. iees as may pe prescr1bed by rules,

225-C (1) An appeal shall lie to the Admmlstrator of- the Umon

firming, modifying or annullmg an order or not1ce made or lssued

‘ under\ thls Act

) The provls1ons of sub-sectlons (2) and (3) of sect1on 225-B

t.and the provisions of section 347C of the Delhi Municipal Corpora-
 tion Act, 1957, and the rules made thereunder shall, so far as may -
_be, apply to the filing and disposal of an appeal under this section

as they apply to the ﬁlmg and d1sposal of an appeal under the Sa.ld

) .sect1on 2Z5-B

3) An order “of - the Admm1strator on an appeal under th1s
rsect1on and_subject only to such order, an order of the- Appellate

Tribunal under section 225-B ‘and subject to such orders of . the-.

to in sub-sect1on (1) of that sect1on shall be ﬁnal

9225~ D (1) After the commencement of sect1on 12 of. ‘the Punjab

-
H

_terrltory of Delhi agamst an ‘order of the Appellate Tribunal, con- o

66 of 1957

__Admlmstrator or an -Appellate Tribunal, an drder or notice referned .

Mun1c1pal (New Délhi Amendment) Act, 1984 no court shall enter- . A

_tain any ‘suit, apphcatwn or other proceedmgs in respect of any
' order or. notice appealable under section 225 B and no such order or .
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_ ot1ce shall be - called in quest1on otherWISe than by preferrlng an’
: _appeal under that section. : . _ .

(2) Notw1thstand1ng anythmo' contamed in’" sub-section (1), .
. every suit, application or -other. prooeedmg pendmg in any court
... immediately before the commencement of section 12 of the FPunjab.
B .~ Municipal (New Delhi ‘Amendment) Act, 1984, in respect of any
- : ‘order or notice appealable under section 225-B shall continue to be
dealt with and disposed of by that court as if the sald sectlon had
not -been brouoht 1nto force.”.

13, In the pr1nc1pa1 Act, under the headmg “Oﬁences and Prosecu~ .f:fil;i?n* |
tions”, and before section 228 the follow:mg section shall be lnserted . section
_ namely — . _— o S , : : 227-A.,
. - Certain .
2 of 1974, o 227-A. The Code of Cnmlnal Procedure 1973, shall apply o, ke

an offence under section 170-E, or clause (a) of sub-section (1) of " cogniz-
section. 172, or clause (a). of sub-section (2). of section 173, or section- - aple,
192-A, or- sub- sec’uon (2) of section 195, or 'sub- section (2) of seg- L

tion 195-A as 1f it were a cogmzable offence—

- (i) for the purposes of 1nvest1gat10n of. such offence and _

(it). for the purposes of all rnatters other than—

(1) matters referred to in section 42 of_ that Code and IR

@) arrest of ‘a person except on the complamt of, or -
" upon information received from, such officer .of. the coms: -
mittee, not being below - the rank of the Secretary to the
committee, as may  be appomted by the Adm1n1strator of
the Unlon terrltory of Delhi:

Provided that no offence of b_egmn‘ing, erecting or re-erecting
any building in contravention of any condition subject to which
any.sanction was granted by the committee shall be cognlzab]e if

" such- contraventlon relates to any deviation from any plan of erec-
tion or re-erection of that building sanctioned by the commlttee' L
Whlch is compoundable on payment of an amount under this Act?, -

14 Sect1on 228 of the nr1nc1pal Act shall be re-numbered as’ sub-_ - ._A.‘mend-; ,
section (1) thereof, and after sub- section’ (1Y as so re-numbered the, ’s‘;efc{t O_f :
followmg sub- section shall be - 1neerted namely — - . > 2‘; 1..‘_)_"‘

“(2) No court shall take cognizance of an offence pumshable' o o
~under section 170-E. or clause (a)’ of sub-section (1) of section 172,
or clause (a) of sub-section: (2) of section 173; or section 192-A. or-
sub section (2) of section 195 or sub-section (2) of section 195-A ex~

. c_ept on the complaint of, or upon . information received from, such_ .

officer of the committee, not being below the rank of the Secretary
- to the committee, as may be appomted by the Admxmstrator of the -
Union terr1tory of: Delhi.”. : : :

15 In sectlon 240 of the prlnc1pa1 Act — i Amend}'

(a) in sub- section (1), after clause (v) the followmg claUSes: ment of

~shall be 1nserted namely - 240, -

£ (va) the . manner in which the qeahng of any bulldmg
under sub-sectlon (1) of bectlon 195-B shall be made,

section
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(vb) the order or notice relatmg to or arlslng ou_t of planned‘
development under the -provisions of this Act against -which an-
appeal shall be preferred to the Appellate Tribunal under clause
() of sub-section (1) of section.225-B; < . -

" . @e) the form in which an appeal shall be made to the
. Appellate Tribunal under: sub-section - (3) of sectlon 225-B and.__
. the fees that shall accompany such appeal

“(b) after sub-sectmn (7), the followmg sub-section shall be in-
. serted, - namely —

S8) Every rule made- under this Act shall be la1d as soon
: ab may be after it is made before each House of Parl1ament -
be comprised. in- one session :or in two or more succCessive -
" sessions, and if, before the expiry of the session 1mmed1ate1y
following the session or the successive sessions aforesaid, both
Houses agree jn making any  modification in’ the. rule or both
-Houses agree that the rule should not ‘be made; the rule shall
~ thereafter have-effect only in such modified  form or be of no’
. effect, as the case may be; so, however, that any such modifica-
- tion or annulment shall be without pre]udlce to the va11d1ty of
anythmg prev1ously done under that rule - .




